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Surt RAJ BAHADUR: Madam De-
puty Chairman, I do not think the
points raised by my hon. friend, Mr.
Ghani, are at all relevant to this
particular matter. In fact, I was
wondering whether il was in order
that what happened in a particular
State could be brought, as a matter of
complaint or grievance, in the discus-
sion of this particular measure. I
would say that the Punjab Govern-
ment is a responsible Government
chosen by the people, elected by the
people, and is fully answerable to the
Legislature, It will take into account
all the pitfalls that come before it
and there is no reason to doubt its
effectiveness or iis efficiency to over-
come all such pitfalls or faults. I will
not like to say anything more on
this point as the matter raised con-
cerns Punjab. But so far as evasion
and other things are concerned, as
the hon. Member might have noticed,
clause 10 deals with assessment and
penalty in case of evasion by unregis-
tered persons and clause 11 deals with
assessment and penalty in case of
evasion by registered persons, and
there are certain penalties prescribed.
So, if any evasion takes place of any
tax, I think we would be able to look
after it

With these words, I commend the

motion for acceptance.

Tur DEPUTY CHAIRMAN: The
question is:

“That the Bill to consolidate and
amend the law relating to the levy
of a tax on sales of motor spirit and
lubricants in the Union territory of
Manipur, as passed by the Lok
Sabha, be taken into consideration.”

The motion was adopted,
Tur DEPUTY CHAIRMAN: We
shall now take up the clause by clause

consideration of the Bill

Clauses 2 to 37 were added to the
Bill.
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Clause 1, the Enacting Formula and
the Title were added to the Bill.

Sart RAJ BAHADUR: Madam, I
move:

“That the Bill be returned.”

The question was put and the motion
was adopted.

THE DELHI MOTOR VEHICLES
TAXATION BILL, 1962

T MINISTER or SHIPPING v
tHE MINISTRY or TRANSPORT anp
COMMUNICATIONS (SHRI RaJy
BaHADUR); Madam, I move:

“That the Bill to impose a tax
on motor vehicles in the Union
territory of Delhi and for other
matters connected therewith, as
passed by the Lok Sabha, be taken
into consideration.”

As we all know, in Delhi taxes on
motor vehicles are levied under the
Punjab Motor Vehicles Act of 1924 as
extended to Delhi in 1933. In Punjab,
the rates have been substantially in-
creased from time to time by certain
amending Acts, for example, in 1954
and 1956. No increase, however, of
these taxes has taken place in Delhi
since 1933. The rates at present are
lower than in many of the other
States, particularly as compared to
U. P. and Maharashtra. Apart from
that, we have, in the case of the Bom-
bay Municipal Corporation, a tax
which is known as ‘Wheels Tax’ on
motor vehicles. No such tax obtains
or i3 levied in Delhi. Delhi is the
Capital of our country and its roads
require greater attention and the cost
of construction and maintenance has
been going up. Larger funds are re-
quired to finance these projects of
construction and maintenance. With
this background in view, we have come
forward with this measure, The ob-
jectives are, firstly, to augment the
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resourses through slight adjustments
of these taxes and secondly, to
rationalise the existing basis for
assessment of taxes, particularly on
goods vehicles. At present, motor
cycles and goods vehicles are taxed on
the basis of their unladen weight and
cars and public service vehicles on
their seating capacity. It is now pro-
posed that private cars should be
taxed on the basis of their unladen
weight, motor cycles, scooters,
scooterettes, auto-cycles and tricycles
on the basis of a flat rate related to
their unladen weight. I

Let me add here that this particular
measure has been proposed in the
light of the recommendations of the
Motor Vehicles Taxation Enquiry
Committee, And so the goods vehi-
cles are now proposed to be taxed
on the basis of their registered laden
weight. Buses and taxis will however
continue to be taxed on the basis of
their seating capacity.

The Punjab Motor Vehicles Act,
1924, was once amended by the Legis-
lature of the then Delhi State in 1954,
section 3 whereof was the subject-
matter of that amendment. If we
want to now make any amendment or
change in the existing enactment, it
has to be done through the medium
of this Parliament. Hence this Bill.
We have also taken this opportunity
to effect certain improvements in the
scheme of the proposed enactment.

I would also like to refer to a
particularly important matter in this
context, and that is in regard to the
distribution of the proceeds of this
tax between the Delhi Municipal Cor-
poration and the New Delhi Municipal
Committee. At present the basis on
which these proceeds are distributed
is a ratio of 6:4 of the net revenues
earned from this tax. The net re-
venues are calculated by deducting
the cost of collection of this tax from
the gross realisations. We at present
have a basis of distribution which is
related to the number of vehicles
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which have been registered in the
areas which come within the respect-
ive jurisdictions of the Delhi Munici-
pal Corporation and the New Dethi
Municipal Committee. It has now
been proposed to revise this basis,
and we will certainly give attention
to this matter. It is now proposed
that the basis of distribution should be
related not to the number of vehicles
but to the route mileage in the two
areas. As I have said, this is a
matter which would require a more
detailed examination. Hence we think
that in consultation with the Ministry
of Home Affairs and the Delhi Ad-
ministration, the Transport Ministry
will undertake this examination and
come to certain conclusions, and after
taking a decision on the conclusions,
the rules will be modified in the light
of the decision taken, and the rules
as modified, will be laid on the Table
of the House for its final word on
them. At present no increase is en-
visaged on account of the scheme of
the Bill of invalid vehicles, carriages,
private cars, motor cycles, etc.

I think, Madam I have sufficiently
explained the background and the
outline of the present measure and I
commend it for the consideration of
the House.

The question was proposed.

st faremaTe ARt S
fem (weq wi=) : SwrATefg wEET,
s fa= sy fopam s 8, s f5 owe
S A FET, AWAART FIA FT W NAH
FLREN

[THr  VicE-CHAIRMAN (Surt M.
GoviNpa Reppy) in the Chair ]

a1 35 at fwar & i foeg fee o e
TG A @ AT § 1 3 § woa ey oy
#1399 & A qgaR T g T A
T ¥ qgr fasr 3= faem v SO
ZiFTe 9T AT E9 qAr 97 w=iE ggt
TFTE FT 9aT 781 & %K 99) gar A
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[sft faaergar aeararsn T 1<fean)
a1q ¢ fF IgiA agl T¢ 59 9% A et
¥ AT 9 EfuT &9 § faw wqa
far 31

Sart M. P. BHARGAVA  (Uttar
Pradesh): Even if there was one it
was necessary.

it faraemp AT Ae-Tevernt |vtyar

@A AT AT ¥ AgE A QY
T$ F A e § @A & e Wi
wie o O for a7 99 S Y g 4 )
g 3 & o sosy g 1 frerw & for
1% 9T @y W & ar #1 wf
I PR A TR I WE
O WF TR {6, WA FT A
frerr, afgmt v af ey fan e g
Y STy g1 g oy I geeq w1 fer
% | /¥ g FEAET 4 g @
g gRT S, I

st U WP : AR T A, T
g qrfeamied § av 8t | AT arfagr-
Ay W § wear =g fF A9 W
1% T THH ALY A7 FifF qg q8Av
g Gae 91 Tufad o gaifua &&
#r wega fear @ o

oft fersreng e weTATeR Ayddyar
q@ = ag o fF A w.ed
¥ g AW Al ST S ) E
qqT <&l VR AT &1 fewy s &
fai AR a9 &9 TP FE N T
¥ AdY T o v & fom 9 & Ay
qarT § ST I O A |

A SET 9% TN A4 WB TFT FT
A AT MANG ITATETET WIS,
TqY 9gr IO 49T F7 N Ay
3T 9 A7 TG ¥ I3 AMA AT FHA
g uF a=r 38 ¢ 5 sodT SEEY
it £ if @ 8Y, saa s o faay
WF | gET JUHT I & qwar g 5
famw @ 9fe fa7 arh sy s 8,
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A fagar F97 Ft 2, ST ®<
fagr s, 9% T 9 for g )
HT IR 0F JOAFT g &Y qFAT
5 WY &1 Ffadaw faar sag——difer
Fufedt 1 Nt wna w@r s W@}
AR & AT €A W@ NG | g7 A
o a0 & da agqw fer o G
HERE LS TR Ls kO tiEs kAl
£ a1 a8 e wEEs  fr e e
a1 & fase w7 fed fs Faw o
& "R FT @ T, UF § AHL 9%
FH FIT T WX WAATEAGT F7AH
AT ST AT TF £ AT Aq] A1
3 AL AT 94T @, I T AT &
FAT AFEIA &1 TFAT § 99 W7 AT oA
EHTET FIAT AEAT § | T F1E oAy
Y g9 i wqfq far st & ar of
IEHT TTAT & T AT 93 foeAr
oo HH Sf f F@ ATeAY LT 1 WX
ot feafa ® 7z facgw e w&
fF Yo Mt ST MY T ag Y ady IFw
T AR oo WA I MY q qg AY W
3 T 1 g W T F1 @Y TwAT Ifedy
for faaet d@ifer Fafaer &, s Y
mfgl §1 & I Al O § &) 89
7 ¥ daw @ =fEd, W Yy
aifxal & ¥ S e M § A 3w
A ¥ 9EFT S99 AT gy, afg wo
arfAat &1 & A Jrer AEY { oI
o A 9 FEr fgd | Jf e Y
T et Iy w1 WY Gy F9w I
AT Yo AT &7 Y A€y o A A
g Nt 7naETE TE g | IR 9%
T g 9= A & fF S arr ey
Yo HTZAW FET & 39 9% AT Iy d=,
ST TS Yo WY I & 99 9l
agy 359 1 ag v AEEIT TG FIAr
g o zafau a8 weaw weaw e
WX gH GAAT THH] AT FIAT
igd § a1 gfeehior &) ame &
difen $IfA ¥ amw g, gredw &
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AT g9 3G HIX F aF 37 IHT T gH
fadaT 7€ &@, g9 oF sfag 7
Fg AT TFM | FA(AY Jg qET H1A-
% § fF 7= wgiey s ar o fa=x
L G AT Fara A fegr @ sy qe i
¥, IO TR FQ GG, T[40 T2 )
E aF &Y U UF e 987 A §
fF F=o T 9T q@q arer M H/}
Yzg Vg 1 ©¥L qIY G99 9%
A9 AT MIT A wF gr =gy |
S TR 9T qTAT AT T q9F A
FAAY gedY g, 9 s g W gEw
SIET FXTT §, @91 Y SYIET I IR
g | O feafa o &9 91 Y g1 ¥
gU oEr aet mfsal &1 ¥y wama
o afey ) Y gfe w ok zd mmag
¥ #Y moAr wwrede o faar g fF OF
Al 9% F9q o=y arfeql ®) afdme
e 39 ax & qEf "o
g & e "=l gE 4 9k
oF fat =mar qr | T A Qv 9%
fa=me #33 AT #f7eT +3&F aga g
Fao TATET AT QT WX FAY & YA 9T
7 oo feqr & | 9 @y q9E: S
F4 4 A gt gfee ¥ Eaw ot v | T
q7 39 S {X 9F WIFT F&F AT
ag @ 3fte & aman § v awm e
¥ foret avg ®Y FAY T g | A wERy
AR 99 F1 FAFT Fg ¢ fF 9T g9
TIHT 5 AT ¢ AT FF g1 AT & WK
q @Y % " 7@ faF| a6 §
fo g ¥ faraT W g Y & AT N
FAT 7 J2T g I ugsee fEgr ar
TFAT & | WK I w1 {6 a8 sgaean
AT o F FAY O FTAET AT §F AL,
ag 3fad 78t & | wE wW AT
3 P.M. ST &I &1 AT qF da §
aE & I HAEAAR T HHI 9T
FTAFY §1 AfFT 9@ qw AET HTE
Iw &1 | § TR g g
TqAaTES AT e | t
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@S g & arg & qg o faae
FIAT AT § fF wRaaw § mowr 7w
RTg § AT A &9 g4 #Y aog
WieErel 1 gy Fwfears qsd & )
FidgaT § I ag # F@Een §
TAIET 3/ qYg Y a9 &F FY9 § afdA
e gt mTw R
qfe qIFHT A9 SFECHAT SR T
aifed 1| &) W § oF § e I A
qgfa g1 =rfgd | Tvame dawuse
aifge ¥ g g8t ¥ fawfan Y
{& 7w At F WA 9T a3 H
oF & 37 vgly A F WA TWER
9%y 99 faom # ol % e A I
FIN TG ISMAT | &I F qTH HIS
fawrfe art § sas! T F §
ZaeT 3T g1 ot @ e fee g9y fag
@h R fsFAT o 2 frsm A9 &
| ge F Aifgd W |\ qg
FAT Jfgd | T a A ¥ w€ ST
2awar g | & ouw IR oW fame
T (vicious circle)y 99 T
? 1 EH T { FAT FW AL 9 FFAT
2 1 & gg ardar w7 f gW fawra &
W I FEIEA F Afgd fawd
g AT AW F TF & qFTC KT AW QY
Elcl

¥ ag o e g e ogd grand
F WY 9T IR W & 69 § T .
291 TfEd | s ww 3| § fF gare
& § mifear 00 M 300 W Wiafew
oY € | T aE ¥ uF ey foeelr ¥
WAYE, IYT ¥ W qEr TR A
gfaar mfs aF = It 3 1 gw Aw
Y IT F FEY AR A JAT E @ AT AN
o A fi €ag Y I FEAT 93497
¢ AT 57 VIH ¥ WA wAT 99 Ay
agfa & foaa) awg & % F17 Ffears
FT ATHAT FIAT T5qAT § | W ¥ =2
£ JIoEr R & war farer qrgeE
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[ famagme amrrasy Svefear)
N 2xm qgfa g @t F1§ atawr 7@
Ot § s a2 i ¥ wr oy
& A7 agr s I & ggiq g ar g
T<E q T ATAT HY FTEHN TRAFET AT
g | ¥9 aE ¥ w9 gfiew g
Ft a8 T A O g9 99 9gfy
g HT a9 ¥ A0 a1 ey anrfeay
F JATT AT FI TG q7G FT TRAT
&T GTHAT FHTAT TIAT & | T 9 17 H7
fer ¥ WHT qg HA AT & 5
IR AAAY 1 CF TFE & &7 § qH
faar st wfed A sTw &= o Y
Im TEi 9 F MR T A wR
|1 g fIa9 Ale<arar &1 a1 g |

T & AR FEA AT § o
g I8 & fF AT ar 9 F Weawiq
Fpnafer gERdi & i 2Wr
9TEd & | 9 F9 J& 39 o9 afgar art
MET =497 &7 A F AT FraTILfEd
grarsfeat #1 SreTfed Fv9 7T ag
FAF T T=G q7g A ATT FhAT § WX
TS AR H A T FEAT A AT EA
iz F1 gz arg8ew &1 w1fie
X ¥ gyrafadAr fSd, IAAT FR4T
gara ¥ fag @ #r gigar Hfad ok
o g gqar W HfTTr 1 gm a@ ¥
HqOA I FEES B FAT, 9"
FaT g @ " freiw f7an, @y 93
w5 a7 & ) dfEw o
g7 Iy Sl g &' § SHY AL Fr
QAT F7 A1 AT WP § 7 AT
HIAH AET AT § | W qF Iy AV
THIC F A F97 T ¢ 2, R @ §,
¥ a9 ¥ I8 TR T @ &, ey
¥ faarg /gy F<ar, Afwq 5= 7 Fagteat
MM AR 9 &8 AT g,
Fg I 9 T AT & W & a1 99
any &1 Afag fgemT 99 & ®q 7
90 | Y T 9rfgd | 39w w9 99
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U7 EFF MH FT W@ § qg AW
TR AL 2T ¢ | 9 7 o & A
g3 {39 9T A1 § QY fawaw & AreR
q¥ 377 9T HY AT wrfed | oA 9gy
& & 33 a7 giaar ¥ < § fosr
# fats agr Fxav g | w39+ fgmw
firara 293 F fag a0 g w%a § a1
FI gE TG FT A% F THA & AT
T q faSTA9 F FTI AT AT 7 AW §
A1 378 WA F1 JCG 299 37 F1fe
1] avg ¥ SArar giqar 341 3faa AeA
TG AT § 1 WY ST AT fHAT S1A
ATAT 99 ATHT & TF A1ATS FT FF F |
AT g A1 9788 I TR D 9fgy M
TIET 92 & AT3A AT TT T8 T I AR
¥ &1 97 ¥ FAT ;ifqy afF T o
ARFL GE HIT TG 9K @7 g AR |
AL I I 87 TG FY ghasm
T @ wF 938 2 v 3 wiesy ¥ gew
a1 a¥ M ar Agr?

Tue VICE-CHAIRMAN (SErr M.
GovinnA Reppy). Mr. Chordia, the

time allotted 1s half an hour. There
are two more speakers,

Surt V M CHORDIA But there
are amendments also.
Tae VICE-CHAIRMAN (Serr M.

Govinba Reppy): Please conclude,

o+t farregre Aenraradt aRfy v
AT FIR T g fqeT g FF
AT fFHT g AT Y TS AT AT AH
AT ¢o {7 a% ggr =Tw@y g 41 TR
Z9q A€ AT 93T | AN TA LN
Fraifea eede A a1 {5 gr Far 7%
fraar fraar 2=  feeg iy foemm
& | feee & qwTae ¥ gl wg 9
&3 &\ HFIT QT | 7 AT § (% I
A F AN T FAT Toeq™ & oAt
T TET 7 ME FT 7L F7 qF
2 aife agr ax faeolt & qarfaer & &390
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9 § A% f6e faoet ¥ Qo foT aF arsy
e & g faar 5 faf e a5q
g %2 oF {37 Tge Iz o f&7 ==
THY & 39 VG T T 1t sAra L o
agt AEFT W FAQ ¢ fom7 wet w0 3w
fea

TueE VICE-CHAIRMAN (‘smn M.

Govinpa REDDY): Please conclude,

Surt V. M. CHORDIA: I will take
five minutes. l

Tue VICE-CHAIRMAN (Surt M.
Govinpa REDDY): NWo, no. You cannot

take five minutes. Do it in two

minutes and be brief. "
SHR V. M. CHORDIA: I shall try
to be brief.aﬁg-qa—;\-g ¥ E REd
T A wfET A 9 W@
gdoakzg fag & s@ aw@ W
qeTaT A Wy T g g fawwr
Ja & foaq w1 st 7@y § 1 &
I W qTAAE 9AT S w1 e femr
AT ATEEE g | F 3w e § g
F gAg 9T FRAT | |

uF 9 fagy a1q § 39 999 79
AT F3AT FEAT § a8 I8 § 7 A
4 g feeet wgfafgas FaRa
T, geve ¥ @anw fear wr g0
g FA Fard foedt A afgfren
Sada fad, L& &R A7 faeelt Fqfafaqa
FIARAT UFe, 8% HT HAET FI,
7g aTq Sfad ATAd TE &A1 TF @
F Y AF AR TG AT 7, AW
ATHT §F T7g FT HEFC § | AT
faqa Y F13 §, MiAAHE FI FqTT
T &, SART UF G FIAA F FHAT FT
¥y & AfsT g8 e % AT
Fdr AT 1 afsws & @A WO
FEArE FT qraar Foar qear g fw 39
@ Y 47 ¥ FAT F1 qAT R

979 RS—4. |
\
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SAT & | 3 qTE FT AT G qgAT
T ST @y & 99w 4 fadw w<ar g
q AEAr FwEr F o wiasy ¥ g9
@ G 5 faue § dgA w7 8 2
ar g fag s & fadgas eqaear
F I TiEd AR oF & wA A
AT FIAT FEAYTT AT TET @7
2 | gafay & @ ag F1 saaedr F
fadte #=ar g

= AgElY §AR WEEA: o
AT T qHAT § F4T AT qqAET
for e Qi & wrEAw F AR 9%
g aga fear Smar &7

st faaeRmT st SRfyan:
ud  wre q@r ar fw oo e ae
F T ST qT FHAT AIGR A
937 | wegr gem fv F gE% Afvr %
fedfez o< stmr 1 312 18 et sr=ely &
T AR I A A T@dt ¢ av agr
TATA[ FIE L FT 419 TG 8 |

s qEIETY SEE WA A7 ©e
g & argast &1 wrr faege Sfewa
T & AR gafag &% @@ fEar
7 F15 fafasee & a1 aqarsg |

Tue VICE-CHAIRMAN (Serr M.
Govinba Reppy): That is his opinion.

Surt BHUPESH GUPTA  (West
Bengal): Sir, I only want to stress one
point taking the cue from the hon.
Minister when he said that in order to
improve roads and so on, this addi-
tional taxation or adjustment in taxa-
tion in some cases would be neces-
sary. And in that connection, he also
mentioned that taxes would be there
on scooters, motor cycles and so on.
My fear in thig matter ig this that as
far ag Delhi is concerned, we should
have a somewhat different approach
with regard to this problem, In the
first place, we have in Delhj a very
bad, rather inadequate, public t{rans-
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[Shri Bhupesh Gupta.]

port system. I think this is one of the
big cities in India where public trans-
port in the physical sense is not only
inadequate but it ig also at the same
time expensive. That is why perhaps
we have in this city so many scooters
and people using motor cycles and so
on. This hag to be borne in mind. I
think the problem of Delhi has to be
tackled entirely differently and if the
Government wants to improve the
situation by putting additional taxes
and so on for the improvement of
roads, the incidence of such taxes will
increasingly be passed on to the pas-
sengers and others, public generally.
I think that is not a right approach.
Monies have to be found, as far as
Delhi is concerned, from other sour-
ces. It is just not one of the many
cities in our country, It ig the capi-
tal of India. Here public transport,
roads, etc. should be all in tip-top
condition angd if you want to improve
these by taxing the motor vehicles
and taxies, then you will not get
far. Resources have to be found from
elsewhere, On the contrary, the effort
on the part of the Government should
be to make public transport adeguate
so that it becomes available to the
bulk of the citizens of Delhi We
know how people have to wait for a
long time to catch a bus and how the
buses are few and far between and
how they are crowded. This means
that the citizens of Delhi have to
spend money on scooters and other
things which normally they would not
have done if public transport was
good. Go to Calcutta, Bombay or
Madras. You do not see scooters of
this type. You do not see motor
cycles and so on. It is not as if the
people in Delhi like motor cycles,
because they have no other alter-
nativeg but to find vehicles or means
of transport for themselves. Now, 1
should not like the Government to
impose more and more taxes on such
people. This is one thing T would like
to avoid. I should not like the taxes
to be placed in such a manner that
the conveyance expenditure on the
part of the citizens of Delhi goes up,
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whether they travel by scooters or by
buses or by taxies, As far as cars a2 e
concerned, I have nothing much to
say. Cars are gencraily used by well-
to-do sections of the community They
should be in a position to pay a little
more tax if it comeg to that. But
beyond that I am not prepared to go.
I say that I am not prepared to go to
the point where I am to put additional
levies on scooters or motor cycles or
certain other vehicles in the com-
mon use of the common people. This
is my suggestion in this connection.
As far as resources are concerned, you
can never meet the requirements of
Delhi for the improvement of trans-
port unless you find resources mainly,
if not wholly, from other sources and
do not think the Central Government
should grudge it when we are dealing
with the transport problem of the
capital of our country. This is what
I woulg like to say.

We, Members of Parliament, are very
much happily placed in this matter.
We have the buses for us to bring us
to Parliament, we can also, because
of our allowances and so on, even if
we do not get buses, always afford
to hire taxies and so on. But imagine
the Government employees and others,
imagine other people, small traders
and businessmen and others, to what
difficulties they are put as a result of
lack of conveyance in Delhi. Many
arguments have been given to justify
the present position of the Government_
We are not convinced by any of there
arguments Therefore, I say that we
must keep our eyeg on the needs of
that section of the community which
finds it difficult, especially in the con-
text of the rising prices, to get con-
veyance at reasonable cost. This is
what the Government should be con-
cernedg with. As far as roads are con-
cerned, you find the roads here are
good. New Delhi is the favoured sec-
tion of Delhj but if you go slightly out,
on the fringe of Delhi and tp Old
Delhi, you will find the roads are not

wel]l kept at all. They are in fact
very badly kept. It is pro-
bably because the Ministers do
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not go there very frequently and | to how the Chief Commissioner will

the so-called V.LPs who go round
New Delhi do not have the time
go to Old Delhi or the vicinity of
Delhi which is covered by the Old
Delhi Municipal authority. If you go
there, you will fing that the roads
are extremely bad and kept in very
bad shape. I think certainly these
have to be improved but here again
am I to put more taxes on the scooters,
on the motor cycles and others in
order to improve the roads in Delhi
or should I find money from other
sources in Government ip order to
improve the roads? This is a question
ot approach andg here in this matter,
the approach of the Government is
very narrow and certainly not really
in the public interest. The public of
Delhi want the road transport to be
improved, to be made adequate, to
be made cheaper for the common citi-
zen of Delhi and they do not expect
that the Government should take
such fiscal and financial measures
which would continue tp increase, in
addition to bad transport the econo-
mic burdens on the people. This is
the main problem and I hope the
Government will tackle it in the right
way.

Surt R. S. KHANDEKAR (Madhya
Pradesh): Mr. Vice-Chairman, in
supporting this Bill 1 have to make a
few observations. It is not possible
for me to deal with all the clauses
exhaustively. But I would deal with
some clauses which are really very
welcome. I refer to clause 10 which
makes provision for refund. It is
really a welcome provision. I com=
mend clause 13 also which gives cer-
tain exemptions for some agricultural
purposes. That is really 3 commenda-
able provision but clause 13, sub-
clause (3) is rather objectionable. It
gives power to the Chief Commis-
sioner ang it is left to his discretion
to exempt certain vehicles. There are
no rules for the present as to how his
discretion will be exercised. I sub-
mit that when the rules are to Dbe
made, provision should be made as

use his discretion. There is another

to | clause which takes away the jurisdic-

tion of the civil courts—clause 18
(3)—and it says:
“Every decision on such appeal

shall be final and shall not be called
in question 1n any court of law.”

This appeal also is to be governed
and regulated by the rules. There is
no mention as to whether the appeals
will be to some tribunals or {p regular
judicial authorities. I suggest that
while making rules, provision regard-
ing this should be made because these
days there is a tendency to constitute
tribunals and they are mostly con-
stituted by the administrative heads of
departments and there are no judicial
authorities or people who are in the
judiciary included in these tribunals.
Therefore, the rules should govern
this fundamental principle of appoint-
ing judicial persons. I would say that
the clause which was opposed by Mr.
Chordia should be welcomed, for co-
operative societies in this country still
need protection and also encourage-
ment and if some  concessions are
given to them, there is no harm.

While commending this Bill, T would
like to make one or two observations
also. I would submit that when you
increase the taxes, you shoulg not for-
get their reaction on the trade or
business. As you are aware, this
transport system is well organised and
there js the recent example in Madhya
Pradesh where they tried to raise the
taxes on motor transport and so a
strike was organised and there was a
strike for a number of days. Only
the emergency came to the rescue of
the State Government and that strike
was called off. Otherwise the situa-
tion would have become very serious.
So while imposing taxes we should
be carefu]l] and we should take into
consideration public opinion and the
opinion of the persons in that trade
or business,

of
been

One word about the condition
transport in  Delhi. As has
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pointed out just now, the condition
of transport in Delhj is not satisfac-
tory. There is too much of over-
crowding in the buses. The buses are
also irregular and their speed is not
regulated. We read almost every
day of certain accidents having taken
place and so many casualties having
taken place. So there should be some
regulation over the speed and also
something to prevent overcrowding
in the buses. Steps should also be
taken to have regular running of this
transport system.

As regards the licensing system also
I would submit that the licences
should be given for a longer period
than ig the case now, because it is
very inconvenient if the licences are
to be renewed every now and then.
Also when the vehicles are not in
use, the licences should be suspended
and there should be some provision in
this measure for such suspension of
the licence.

With these remarks, I support the
Bill.
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v wgt 71 @oey TS gwfod &
TG ¥ ot FT g OF Fradfes & aiw
T GE A gh I A I oA W
Y FEI TS GW AT G A A
ARTE F1 TGN g F ofr gow
g, Tl F ot e § W a9 &
Wz § 1 da ] \

Surt RAJ BAHADUR: Mr. Vice-
Chairman, I am grateful for the sup-
port which has been generally extend-
ed to this measure and I propose to
deal with some of the salient and
important points that have been made
by hon. Members while they spoke
on this motion.

Mr. Chordia has thrown out a sug-
gestion that apart from the criterion
of the number of seats in a particular
bus we should also take into account
the distance for which it has been
given a licence. My hon. friend, Shri
Bhargava, then in fact hit the nail
on the head when he asked him to
quote one single precedent where
tax on motor vehicles was related to
the distance which was traversed by
that bus. As a matter of fact, it is
not the distance that should be the
criterion, it should be the number of
seats, that is to say, the revenue which
is earned therefrom, that should be
the criterion., A particular bus that
has been registered for a route of, say,
only 50 miles, may still make 3 or 4
or 5 trips. One does not know, We do
not know the conditions because they
differ from region to region and from
State to State. So it is not possible
for us to relate the tax to the mileage.

Apart from that, the hon. Member
also made the point that we should
have some consideration for wehicles
moving on kutcha roads. As a matter
of fact, in the Union territory of Delhi
we have mostly got these buses plying
on pucca roads. There are very few
kutcha roads. There may be hardly
one or two, if at all, But 1 don’t
know of any one service which is ply-
ing entirely on kutcha roads. Even
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so, if because of the character of the
road—kutcha or pucca—Dbigger losses
are incurred or bigger expenditures
on maintenance of the vehicles are
incurred by the operators, it is a
maftter which should be taken into
account at the proper level. At this
moment I can only say that this can
be looked into when such cases come
to our notice. Then he pleaded for
uniformity of taxation. ‘This measure
itself is one by which we seek to
bring the whole taxation on motor
vehicles in the Union territory of
Delhi on a par more or less with that
obtaining in Punjab. It is not possible
to lay down a hard and fast rule for
the whole of the country because the
circumstances and the conditions
differ from State to State and it is
not possible to lay down one uniform
rate or pattern of rates for taxation
on motor vehicles. 1 would, there-
fore, like my hon. friend, Mr. Chordia,
to appreciate this point. Let us also
realise that the State Governments
today are being asked to mobilise
more and more resources to meet the
urgent and unavoidable needs of our
Plan in view of the emergency and
the defence requirements and other
things. It is not possible for us, in
these conditions, to inhibit them in
any way in any shape or form. These
are my remarks on that point.

He asked, why we should not abo-
lish State boundaries so far as it goes
for the issue of permits and create
zones. That would require a very
far-reaching amendment to our Cons-
titution and I do not think we can do
that, because at present the executive
responsibility in respect of road trans-
port vests entirely with the State
Governments and it is not possible
for us at the Centre to transgress in-
to the field of authority of the State
Governments without a proper amend-
ment of the Constitution. I donot know
whether any strong case can be made
for that especially when we want our
States to function with as much of
autonomy as possible. He made
another point which was not quite
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clear to me because his amendment
goes the other way. In respect of co-
operative societies, his amendment

says that instead of fifty per cent.
the taxes should be reduced by
seventyfive per cent, that means, they
should pay only twentyfive per cent.
but from the speech I got the impres-

sion that he wants them to pay
seventyfive per cent. When he speaks
on the amendment, I will come to

know his mind better and then I can
answer the point.

Mr. Bhupesh Gupta, as usual, he
would not mind my saying so, has
tried to play to the galleries. He said
that the people of Delhi want good
roads and he says that we should not
provide for those roads only by such
measures of taxation but through
other means also. But if when I come
to him with other means for the
roads, he would probably be the first
to stand up against those other means.
He would ask us not to divert the
funds to roads. He has been beauti-
fully vague in this particular matter
and he has not thrown any light
whatsoever as to from  where this
money is to come. 1 can only say
that the total realisation from these
taxes at present comes to Rs. 35 lakhs
approximately and a sum of Rs. 41
lakhs more will be added by the slight
adjustments made here in the road
tax which brings a total of Rs. 76
lakhs per annum, I am quite sure
that in the Union tferritory of Delhi
we are spending much more than that.
It notice is given to me, I will pro-
duce the relevant figures, the budget
figures, for roads in the Union terri-
tory of Delhi as this is an important
matter. As and when notice is given
to me, I will supply that information.
He said that our transport system is
bad, it is inadequate and it is expen-
sive. He also said that roads in New
Delhi are better than roads in Delhi.
Sir, this is a very serious reflection
by the hon. Member on the chosen
representatives of the people who
constitute the Delhi Corporation. If
the roads in New Delhi are good, it
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goes to the credit of the New Delhi
Municipal Committee and if the roads
in Delhi are bad, the responsibility
thereof is on the elected representa-
tives of the people in the Delhi
Municipal Corporation.

Surr BHUPESH GUPTA: May I
ask a question? I live in Ferozeshah
Road. Suddenly I foung that wide
road still being widened. I made
enquiries as to why it was being done.
Do youy know what I was told? I was

. tolg by some people that this road

was being widened because it is very
often used by the V.IPs. the Presi-
dent, the Prime Minister and various
other persons.

Surt RAJ BAHADUR: Who said
that?
Tue VICE-CHAIRMAN (Sarr M.

Govinoa Reppy): His sources of
information are many.

Surr RAJ BAHADUR: I think, Mr.
Bhupesh Gupta, with all his sense of
responsibility and sobriety should
not be guided by any particular man’s
opinion, a man going about the street
telling him. He should tell me whe-
ther there was some officer who said
that the road was being widened
because it was being used by the
V.I.Ps. There is no distinction made
between the ordinary persons and
the V.I.Ps. Let him know that there
are only four V.I.Ps. in Delhi, the
President, the Vice-President, the
Prime Minister and the Home Minis-
ter. This was the information given
to us in some other connection. Mr.
Gupta, I think, will not be quite un-
charitable to them. This is not the
time. They are our nation’s leaders.
I am quite sure the roads are not
meant only for them; they are meant
for others also and so far as the roads
are concerned, there is no distinction
based on caste, creed or party or any-
thing. It was not quite proper on
his part to have cast reflections on the
chosen representatives of the people
in the Municipal Corporation by say-
ing that the New Delhi Municipal
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Committee roads are better maintain-
ed and that the old Delhi Munieipal
Corporation roads are not, I would
only say that there is congestion of
population and there is greater move-
ment of slow-moving vehicles?‘

T VICE-CHAIRMAN (Sgrr M.
GoviNpA Reppy): How can you be
sure whether he has seen those roads
or not?

Surr RAJ BAHADUR: I do not
know. He has said that. Despite the
heavy pressure of traffic and the
wear and tear of the roads, the roads
in old Delhi are very well maintain-
ed and I would particularly like to
mention that the road that goes from
Kashmiri Gate to Ambala, which is
our national highway number one,
is one of our best roads in the country
and part of it is in Delhi. I do not
want to say much but it is rather
unfair on Mr. Gupta’s part to say this.
In fact, he also lives in New Delhi
and he is also one of the recipients of
this favouritism if there is any, which
I dispute, which I repudiate. He said
that transport was expensive, inade-
quate and added that because of all
this we are having a large number of
private cars, scooters and all that,
Sir, we are not living in a country
where everything is regimented,
wvhere people can go only in a bus
ind where they cannot have cars or
jcooters or motor cycles, excepting,
»f course, partymen. We have got a
arge number of cars and we would
ike to have more and more. We
should like this number to grow mani-
*fold. After all, in this huge country
the total vehicle population today is
in the vicinity of about 500,000 and
by the end of the Third Plan it is
expected to go up to 800,000 as com-
partd to seventy million in the United
States. Where are we, seventy milv
lion against eight hundred thousand?
I wish there were a greater number
of such vehicles, scooters, motor carg
and motor cycles.

Sarr BHUPESH GUPTA: Then, do
not put tax on them,
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Dr. Surimart SEETA  PARMA-
NAND (Madhya Pradesh): Before we
aspire to have a similar number of’
cars, scooters or vehicles as the
United States, we may have to pro-

vide so many broad highways as they
have.

Surt RAJ BAHADUR: I have no
doubt in my mind that we shall have
to have roads but he does not want
even this little rise in the tax that I
want to raise for the Delhi roads.

Mr. Khandekar invited my atten-
tion to clause 13(3) which gives the
Chief Commissioner certain powers
to exempt certain vehicles and said
that these powers might not be pro-
perly used. This is what he said, if
I understood him correctly. I will
invite his attention to the last three
lines of this particular sub-clause. If
he goes through them a little more
closely, he will find that this power of
exemption has been given to the
Chief Commigsioner to be exercised
in favour of a class of motor vehicles,
not individuals, or a class of persons,
not an individual. So, these powers
cannot be misused in favour of an
individual. It can be used and pro-
perly used in favour of a class of
vehicles or a class of persons and that
class of persons has also been indicat-
ed here, in the sense that it has got to
be exercised in favour of wvehicles
which are used for public purposes, if
I may say so, benevolent purposes,
purposes which are for the good of
the common man or common people,
vehicles belonging to the Administra-
tion, ambulance, Red Cross vehicles
and all that. This is exactly what is
meant and I am sure the Chief Com-
missioner, a responsible head of the
administration of the Union territory
of Delhi, will not misuse the discretion

given to him under this particular
clause.

My hon, friend, Mr. Abdul Ghani,
perhaps has got—if I may use that
word with all respect to him—an
obsession about Punjab and how thingg
are in Punjab. He has been speaking
about certain co-operative societies
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and how they are membered by var-
1ous relations of some person or the
other There may be mususe but I
have no information about that. But
I would like to repeat in all sincerity
and with all the emphasis at my com-
mand that all these observations which
he has made are completely irrele-
vant for the consideration of this Bill
and should not have been made be-
cause they do not throw any light on
thig particular question
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T | WX AT & Alfled ¥ TF QA
T JE Fr TGRS AT TS AT IT
#1 fo T 9 W9 " F GUF T9AG

ar ag ;T T IEH § |

Tue VICE-CHAIRMAN (Szrt M
Govinna Repby) The question 1s

“That the Bill to impose a tax on
motor vehicles in the Union terri-
tory of Delh: and for other matters
connected therewith, as passed by
the Lok Sabha, be taken into consi-
deration”

The motion was adopted

THE VICE-CHAIRMAN (Surr M
Govinpa Reppy) We shall now take
up the clause by clause consideration

Clauses 2 to 13 were added to the

Bill

Clause 14—Reduction of tax n cases
of certain motor vehicles

Sert V M CHORDIA Sir, I move’

1 “That at page 6, line 24, for
the words ‘one half’ the words ‘one
fourth’ be substituted”

TR L% F 59 TF1T forar gan g ¢

“Where the registered owner of
a motor vehicle used or kept ‘or
use 1mn Delh1 1s a co-operative
soclety registered under any law
relating to co-operative societies for
the time being in force, the tax
payable 1n respect of that motor
vehicle shall be one half of the
rates specified in Schedule I, if the
taxation authority 1s satisfied, after
such enquiry as 1t deems fit,
that "

AT At TN F@TER A A awamn
ag @E) §, §Y T dergore v v )
A FEa FT AT Ag & fR dEw A4 W
s & I ATt ag oF Tans
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¥ STaT A Y 91Ed | W AW 3w
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FT AN qiET 9T @ N W A F;T
Tagx T8 faerm  zafaw 3% gara
F AqS a3 & fF &3 § oF IWrd
Y gz O JErT Afgd W A T
&R 39 ¥ agw e s aifEy
qq AT & fF g o o A aTE
g’réwaﬁg\z%ﬂl

The question was prapased)

|
\

Surt RAJ BAHADUR: I would
say that it was after a good deal f
thought that we have, in order to
encourage co-operative movement in
transport and to provide gpportunity
and avenueg for our young educated
people, incorporated this particular
provision. And I think the incentive
which we have provided in this clause,
that is, fifty per cent. concession is
very much needed. I{ is unique in
so far as it is not found in any of
the motor vehiclgg taxation Acts of
the States. Sir, I cannot accept the
amendment,

tAmendment No. 1 was, by leave,
withdrawn.

Tue VICE-CHAIRMAN (Surr M.
GoviNnpa REDDY): The question is:

“That clause 14 stand part of the
Bill.”

The motion was adopted.

Clause 14 was added to the Bill.

Ciauses 15 and 16 were added to the
Bill, ‘\

tFor text of amendment, wvide
col, 3688 supra. ‘

Clause 17—Powers of police officers
and other officers.

Sarr V. M. CHORDIA: Sir, I move:

2. “That at page 7, line 25, for
the words ‘a motor vehicle is kept'
the words ‘a motor vehicle which
is liable to tax is kept, be
substituted.”

3. “That at page 7, lines 27-28,
the words ‘in any public place ’ be
deleted.”

The questions were proposed.

W faAaRTI werenest |yiyr
qT g ¥ arad ww gfam wieed
T wad ¥ AT 4g miaere e
™ §

“Any police officer in uniform, not
below the rank of Sub-Inspector or
any other officer prescribed in this
behalf may enter at any time bet-
ween sunrise and sunset any pre-
mises wherg he has reason to be-
lieve that a motor vehicle is kept.”.

gl o0 o & g gaear & &
R FIE AL AFE F A=< 98T 87
AR gfqs sfeee Y 5§ F are ¥
ET g A1 a8 AT F 98 AT gA
¥ qTT IF WHM H T9 gFAT & | AfHA
TR HIET T e 98 & (% R Sy
T F W a9 fRaAT ST § A ag
ot aFTT & Tva< 9Er & &7 Q4T gree
H e 99 9T § U9 §Far & | J6 Y

gfez & X AT 7y WA v
‘A motor vehicle which is liable-*
to tax is kept.’

qrq ‘Y ¥ ag wgr wmr g fF o

“require the driver of any motor
vehicle in any public place to stop
such vehicle and cause it to remain
stationary so long as may reason-
ably be necessary.”
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AYFR 3 3 q@R & g9 § wo\gd
FEAT AT § qIfH 9 F =q71T% FT-
FT AT T AF | 7 qIT § THC
¥ g FUAIT ALY g afes weEA
g R mmaT & WA WA o W3R
FAIT FT FEHHR FT AT |

Surt RAJ BAHADUR: I am afraid
1 cannot accept any of these two
amendments., By the first amend-
ment he wants that we should have
the words “a motor vehicle which is
liable to tax is kepl” in sub-clause
(a) of this clause. The purpose of
the clause has been indicated in lines
29 and 30. It is for the purpose of
satisfying himself that the amount of
the tax in respect of such vehicle has
been paid which means that an officer
hag to enter the premises where the
motor vehicle is kept. It can only be
a garage; it cannot be a bungalow or
residental building. He has to enter
the premises in order to ascertain
whether the tax has been paid. Un-
less and until he sees the vehicle, how
can he know that the tax has been
paid or not? How can he know
whether it ig a tax-free vehicle or
not. It it is tax-free then it will
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carry a token which has got the words
“tax-free” 'on it and unless and until
he sees that token he cannot make
out whether a particular vehicle is
tax-free or not. Therefore this is
necessary, and we cannot limit this
powers in this respect,

Secondly, his suggestion is that the
words ‘in any public place’ may be
deleted. This particular expression
‘public place’ has been defined in the
Motor Vehicles Act in section 2(24).
We have a definite connotation at-
tached to this particular expression.
In fact, care has been taken to cover
all possible places, and the policeman
or the traffic man can gtop the vehicle
in all such places. Now, you can
say a motor vehicle owner may per-
haps drive to a friend’s place and
that cannot be a place where a vehicle
is kept. If he wants that the police-
man or the traffic man should go to
a thirg party’s bungalow or the third
party’s premises, then thig amendment
could be all right. Otherwise as it is
this is quite clear and I do not think
we can accept any of these amend-
ments.

Tue VICE-CHAIRMAN: (Surt M.
Govinpa Reppy): The question is:

2. “That at page 7, line 25 for
the words ‘a motor vehicle ig kept”
the words ‘a motor vehicle which
is liable to tax is kept’ be
substituted.”

The motion was negatived,

Tus VICE-CHAIRMAN: (Suart M.
Govinoa Reppy): The question is:

3. “That at page 7, lines 27-28,
the words ‘in any public place’ be
deleted.”

The motion was negatived,

Tuae VICE-CHAIRMAN: (Smrrt M.
Govinpa REeppy): The question is:

“That clause 17 stand part of the
Bill.”

The motion was adopted.
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Clause 17 was added to the Bill.

Clauses 18 to 25 were added to the
Bill, [

Schedule I

TeE VICE-CHAIRMAN (SHrr M.
Govinpa Reppy): There is one amend-
ment, Mr, Chordia’s, Mr. Chordia, I
am afraid you cannot move it because
it is an amendment wherein vou
propose alteration of the tax. No
such amendment can be moved with-
out the permission of the President.

Sartr V. M. CHORDIA: 1 ecannot

propose an amendment {o increase the
tax.

Tue VICE-CHAIRMAN (Smmx M.
‘Govinoa REDDY): You have proposed
an increase in the last item, in case

. the mileage covered daily is more
than 30 miles,

Surr V. M. CHORDIA: That comes
to about Rs. 2,000,

Tre VICE-CHAIRMAN (SHrr M.
‘Govinpa REepDY): Whatever it is.

Suri V. M. CHORDIA: The maxi-
mum amount which is fixed is below
Rs. 2,200 and my suggestion is....

Tue VICE-CHAIRMAN (Sprt M.
GovinpA  REDDY): It may exceed
Rs. 2,000 also. In any case, that can-
not be moved without the approval
or consent of the President. You can
make that point while speaking on
the Schedule. If you want to make
that point, you can speak on the
Schedule. Would you like to speak
on the Schedule? ‘

Surr V. M. CHORDIA: Yes, Sir.

T geaed ¥ o7 ogd 497 T @
9 d1 qA AT grow T Q@7 9T AR
TAY T3 a1 fF Far guacg ¥ gFen
F & A 59 A 7 Z7 AT A7 TR
At S Y FTr ST AT I AT A
far fr agr fram ov A7 @ )
freg qa sama A a1 fF S Sy &y
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ft WhE qgE a0E @ WAy ¥
TE FE T TALAT §, TEH AW
T g, g awE § A wEw
™ 5 AEt g o e faegw
frm = dr &1

g TEw av ¥ g faded @
fo ey ot i 1 SEar  Afw Bk
feafe ot F@ar =1fgy @« w9 AR
w4 ST 7 oy Fa1 fF g dfesa a1
g 1 Sfrewd w8 gar @Y wey W ®
FTH fadl 9% 98 g8 9 F7 97 7
TR, dfFewa 7gf &, daw ag w7 &9
§ FW T worm | & 7 § 5 g
wf S ¥ 9 fouw <@ g ag faage
TG §, T a8 AAT @y g1 v |
@ AR ¥ 7g am Mgy fr [red
g 78 HfGATX A1 el 8, T 4 4%
FT g | ZHH waEfF Tee § 8T A9
HIX e[ FAT gorar T foar @ §
a9 Sfeww & T8 Y aFkar | T
v ¢ fF a9 A FE oS
T IFFT  {ZEmE @ 98 | a7 S
srgeqr @ifen FIFEET 7 WX AT
F W W g A ¥ w9 afw
qefae #1 arey Mgt 7 w0 g W}
Fiade afew #1 aefwe & far 4@y |
e &f qfvr #1 aoae a8 gar
? fr et fowe s & fag qfee
" S @ fF ARl ¥ smR 9%
et MR wwEg s few ¥ ar ¥
TG qF TF UF TN AR g6 AR
ST ¥ AWE w1 SEET
e feace wgar &) oAy feafa
¥ Ig9 95 FA FT IJE@ @S
w5 oz wmew @ femw
gfafet a7 o3 Fidw wfwr ¥ A7
ST eyaeaT Aa & ), g6 3 ) e
o Ffergaaeng s g o
frree W & fr M T O M =enly
at sfq fe gaam wrgast S 1 @y aAar
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[+ fanaga aareEs Afear)
feafa & son el g #71 faaaa
ST #T THRAT |

EERCIR ARG -G Ed 1 S LG
sxaeeT 8, A1 faeger naTaee a7 e
FE ALY &, T 37 graET ¥ qEgaw &
st Fitaga fEay w, Iy swEedr
;?RI( # 2 13g The Road Transport
Reorganisation Committee’s Report,
March 1959 E‘ i

T I araT & wafeya y ¥ o

“Mysore. Amount of yearly tax
levied on a 40-seater stage carriage
Rs. 4,800 or if the daily mileage does
not exceed sixty, there is a reduc-
tion of Rs. 5 per seat per quarter.”

oy feafa ¥ 33 Fer O faegw
FAT N ATET qAE & ..

Surt RAJ BAHADUR: ‘If the daily
mileage does not exceed’.

Tre VICE-CHAIRMAN (Surr M.
GoviNnpa ReDDY): That is what he read
out.

it fawerpmte weataTaent At
w ¥ o7y frar 3 fF afe g
W ¥ SET AEAS T g, I &7 &,
ar Zam IaFT ¥ 79AT A7 e F fgama
¥ F9 fFar ST 1 39 AYE ¥ gEH
HEET @1 ARAS # HEEaq
zqy fear mar & 1 gW W wfafes
g1 FT g FL TFA & fF AT & T
9 IEHT AN TRT & | T 47 SFzawer
T8 & wifs gAm WA ST ¥ 4 A«
Fragae foar & 7w 7 1 a@ ¥ 39
o fa=re foear & | w7 AT 9g FEaT @
f& SHT J0 F HfAIHT FT F gH
gt 3 wifed AN T sy ¥
A G @ 4T | A qrA F A S
Far R faum & gier o= 81
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F AT OHAT § F1 FT BT a9 A9y
¢ fF s @1e" 7 3% feur s e
ot #g  faar, safer o qaaw a9
T & AGT | GHE FTH AT AW |
sHFr Jfew qv qiz fedfe a7 =T
FAT AMRT 9T W § Tag g av
g At awA FT FE FET ARA
f& growr ag /19 faww g Fon ¥
[ g foma & afesw ¥ 39 9wy
TEASHAGT | N ARE I T ag T
TGAT STEAT 9T |

= R TR WD T W G
fgedt & srama g

SN © G o O 1 e
| ;W A T G

Surt MULKA GOVINDA REDDY
( (Mysore): In English please.

SHrr RAJ BAHADUR: 1 am in the
hands of the House. My friend has
made out a point and 1 will have to
explain his point also. He said that I
have simply toed the line of Mr. Bhar-
gava and yet I think that I have hit
the bull’s eye, by taking advantage of
the point that he has made. In fact I
have hit the bull’s eye; otherwise Mr.
Chordia would not have come forward
with all the observations that he has
made. I explained, I think, in detail
that at present the only criterion that
we have adopted for this taxation on
the stage carriages is on the basis of
seating capacity and not on the basis of
distance. On a particular route if the
same vehicle makes two, three or four
trips it is not possible for us to refuse
permission to it.

st fawawwRw "IraTay
SYefear . car & 8 | Sl a% 7 AT
g qofme #, foaq femsw gadaas
fagee 2 & o 3991 F faar werw
geqrs avfae f90 agr a5 9 |
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Surt RAJ BAHADUR: Please listen -
to me. It happens that the same car~
riage may do twenty miles today and
if there is a heavy rush of traffic on
account of fairs or an extraordinary
occasion, the same may be allowed
five, six or ten trips. Apart from that,
suppose on a particular route, there
are ten vehicles moving. Five vehicles
go out of order and the remaining five
will do as many trips as they can.
Thus the tax cannot be related to dis-
tance. It can be related only to seat-
ing capacity. As I said, it is the seat-
ing capacity which earns the revenue
for the operator. It is not the distance
as such that earns his revenue. We
have to relate the tax to the revenue.
That is the reason why I have in some
detail explained this today. And he
thinks that I have not hit the bull’s
eye. It is my misfortune, or is it his
good Iuck?

Tue VICE-CHAIRMAN (Suri M.
GovinpA REpDY): The question is:

“That Schedule I stand part of the
Bill.” |

The motion was adopted,
Schedule I was added to the Bill.
Schedule II was aqdded to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill,

Sur:t RAJ BAHADUR: Sir, I move:
“That the Bill be returned.”

The question was proposed,

Surt BHUPESH GUPTA: May 1
clear up a little misunderstanding,
which the hon. Minister needlessly
created? But then he thinks always
that he is hitting the bull’s eye, noth-
ing but the bull’'s eye. When I said
that the resources should %e found
from somewhere else, he asked me
why I did not suggest as to where the
resources could be found from. I
gshould have thought that the hon.
Minister, who hag been in the Govern-
ment for such 3 long time, would be
familiar with the verious sources of
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resources for such matters instead of
asking me a question of this sort. All
that I said is that the Government
should not put additional tax burdens
on certain categories of vehicles or
vehicle owners in order to find the
resources for improvement in the roads
and so on, It is for them to consider
from where else to find the resources.
I think the Government has got plenty
of resources and they can easily find
it if they are so minded. I was a little
surprised when the hon. Minister ask-
ed me this question, But then even on
this point perhaps he was hitting the
bull’s eye. Then he completely mis-
understood my position with
regard to the scooters. I
do understand the need for
having a large number of scooters
in this city. I am not opposed
to having them, but they underline
one single fact and it is this, that
public conveyance in modern times as
we understand it is inadequate in our
capital city here. But here again I
suggested that because the scooters
are there they should not put more
tax on the scooters and so on. All that
I suggested was directed to one objec-
tive, namely, that the public convey-
ance or transport should not be made
more expensive than what it is today.
This is what I wanted to convey to
him. Here again he felt that he was
hitting the bull’s eye by not accepting
what was a plain and simple question
f:r any one to answer. I think he
should descend to the firing range
nowadays because every time he hits,
he hits the bull’s eye and nothing but
the bull’'s eye. We have arranged
rifle practices and I think he would do
well

Tue VICE-CHAIRMAN (Smrr M.
GoviNpa Reppy): We have no time for
all this. Please come to the point.

Surr BHUPESH GUPTA: Mr. Vice-
Chairman, this is the point that I made,
and I stress again that this matter
should be considered in a different
way. He accused me for one good
thing~—we have plenty of time by the
way, we are ahead of time. When I
said that in New Delhi the roads are,

4 p.M.
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[Shri Bhupesh Gupta.]
better looked after, better than in Old
Delhi, at once the hon. Minister gaid
that I was casting a reflection on the
Old Delhi Municipal Corporation.
Flight of imagination could not be
greater than this. All I was saying
was that Old Delhi was being neglect-
ed by the Central Government. The
municipal authorities cannot do much
unless the Central Government helps
them. Adequate resources should be
found for that, and what is more, the
Central Government should take the
initiative in such matters. You will be
a little surprised as to how I could
think that one part of the city is better
looked after than another part, Well,
go to any city in India. It is a fact
that for historical or other reasons
certain parts of the city are better
looked after because rich people, well-
to-do people, and V.I.Ps, even if the
number js getting restricted, live there.
We have in Calcutta certain areas
better looked after, we have in Bom-~
bay certain areas better looked after;
in Madras also certain areas are belter
looked after. You go to London, you
go to Paris, you go to Rome, wherever
you go you find that the areas where
the rich people live are generally
better looked after and Government
do spend more money on them, while
the slum areas and other areas where
the poor people live are not much
looked after. I think he should have
understood it. I am very glad to hear
that the V.I.P. number has come down
to three. Only on the President’s
Birthday, I saw a newspaper advertize_
ment that the President would be
receiving in the morning V.I.Ps. If it
was only three, it should not have
taken two or three hours. Anyway if
the number has come down to three, I
have nothing to say. But then what I
told you about certain roads in Delhi
js true. You have a bias in favour cf
certain areas. You think that these
areas are in the use of big people who
come from abraad. Therefore, I can
understand that to a certain extent
these will have to be hetter looked
after. In the part in which I live not
much traffic is there. You do not see
"mueh traffic there. I believe you are
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familiar with Ferozeshah Road. You
do not see a large number of cars go-
ing about that area every day. Yet
the road is quite good, I can use hat
as a pedestrian and others can use it.
But when they widen such roads, they
have their own reasons, and they are
not always tenable reasons. What I
tell the Government is that it should
have a more popular and more demo-
cratic approach in this matter and
should pay attention where it is nceded
most,

oft farmemaTe wetrarae Si<lsar:
# Ao AT & FEAT ATEAT §, A F
TR TagfF mmaehmr faq &
g9 FFFC TNF a1 gaar  fgara gl
TG T, 98 AGl FEAT % Ivg SUHT
0 T Ag gru-afew  faad
w2z sfe & qefaey gz fFa o &
T w2 e g & ST ArEers
e T &, S9d afvadw qa grT &
a5 T e a7 SR aifhe
grfael <&  S|ET 9N & ar gy
feafa & Sa% foT g a8 omT &
SOqET ®T AT dwar g fF S e
fea Fom &Y o TIAT AT W TYAT T
gr, S oy Sfaw aud Faqr 7 gE9 &
afeer orgi a 2 Ffew wTaaw &
39 ®zw fhaes gar g, Avgaw fraes
w2 AR gE FrE ofadq w8 @
% 1 zafad g 7= S & ¥ fadas
tHESFAR IR @ TR AFH FT
T g W A #7 ) ‘

Surt RAJ BAHADUR: Mr. Vice-
Chairman, there are two or three
points which have been raised, and I
think it is my duty to clarify the
position. I never doubt that what Mr
Bhupesh Gupta says he does mean,
but what he said now really came to
me as a big surprise, because he clear-
ly said that New Delhi roads get g
favoured treatment. He said that Old
Delhi roads are not getting that treat-
ment and that in New Delhi it is so
because of the V.I.Ps.
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Sarx BHUPESH GUPTA:
about Ferozeshah Road?

SHrr RAJ BAHADUR; According to
the statement made to you by a cer-
tain gentleman, Ferozeshah Road is
being widened because of V.IPs, 1
never claim that all the roads can be
uniformly good, but we have to com-
pare equals with equals. The main
arterial roads in New Delhj and in Ol1d
Delhi can be compared with each other
favourably. I cannot say that all the
roads in New Delhi gre also good. 1
cannot say that the lanes and by-lanes
are good in many places. Simularly,
the smaller roads and by-lanes in Old
Delhi also may be, bad for any reasons,
social, historical, psychological, what-
ever they are. But I would quite say
that so far as this matter is concerned,
it will not be proper on my part or on
any Member’s part to say that the
Delhi Municipal Corporation is not
doing its duty.

What

Secondly, Sir, it came to me as a big
surprise that Mr. Gupta is surprised
that I, with all my experience and
long standing in the Government. do
not know where to get the resources
from. 1 still plead with him to let me
know out of the budget that we have
got, which item has fo be struck down
or reduced in order to divert the funds
from that to certain other directions.
Otherwise he knows that we are
spending quite a lot more than we are
getting by way of taxation in Delhi
So, that complaint cannot be made.

Then he said that scooters should
not be overtaxed. There is no ques-
tion of overtaxing. We are trying to
rationalise the tax structure and we
are trying to have the same rates as
obtain in Punjab more or less.

It ig for the House and for you, Sir,
to judge whether 1 did hit the bull’s
eye or not, but I can positively say
that Mr. Bupesh Gupta hopelessly
failed to hit the bull’s eye.

Tue VICE-CHAIRMAN (SHrr M.
Govinpa REppDY): The question is:

“That the Bill be returned.”

The motion was adopted.
979 RS—5
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THE PERSONAL INJURIES (EMER-
GENCY PROVISIONS) BILL, 1962

Tue DEPUTY MINISTER 1N THE
MINISTRY or LABOUR anp EM-
PLOYMENT anp ror PLANNING
(Sarr C. R. PatraBEr RaAMAN): Sir,
I beg to move:

“That the Bill to make provision
for the grant of relief in respect of
certain personal injuries sustained
during the period of the emergency,
as passed by the Lok Sabha, be
taken into consideration.”

This Bill seeks to empower the
Central Government to formulate a
scheme under which momnetary and
other relief could be granted to, or in
respect of, gainfully occupied persons
and civil defence volunteers who get
mjured, diseased or killed as a result
of enemy attacks or other military
operations. The operative provisions
of this Bill are generally on the lines
of the War Injuries Ordinance, 1941,
issued at the time of the Second World
War. That Ordinance and the Scheme
framed thereunder, though still in
force, cannot be invoked to deal with
cases arising during the present emer-
gency.

As hon. Members are well aware,
modern warfare is not confined to the
battle field as such. It is not only the
combatants who have 1o face the
enemy fire. Even the ordinary inhabi-
tants are gxposed to aerial attacks.
No one ig immune, Planned evacua-
tion of people from danger zones may
ensure safety to a certain extent. It
is, however, imperative that persons
employed in essential undertakings
and services, whether it be industry,
agriculture or transport, should #ot
desert their place of duty, whatever
be the risk., Members of the civil
defence forces, in particular, sre ex-
poseq to special risks since their
services will be required most during
and immediately after air raids. At
the same time, Government will have
to ensure that all these persons get
some basic relief according to the



